FORM G (Re-issued)

INVITATION FOR EXPRESSION OF INTEREST

FOR BUDDHA GLOBAL LIMITED OPERATING IN TRADING OF RICE, PULSES,
WHEAT AND OTHER FOOD PRODUCTS AT NEW DELHI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with BUDDHA GLOBAL LIMITED
PAN/CIN/LLP No.

CIN: U14220DL2011PLC303140

PAN: - AAECB6771C

2. | Address of the registered office Registered office: Shop No. 4053 to 55,
Southern Site, Naya Bazar Delhi — 110006

Corporate office: S-402, Greater Kailash,
Part-1, New Delhi, 110048

3. | URL of website Not Applicable

4. |Details of Place where majority of fixed New Delhi
Assets are located

5. |Installed capacity of main products/ services |Not Applicable

6. |Quantity and value of main products/ services Corporate Debtor has booked a revenue of Rs.

sold in last financial year 73,78,41,326 from operations income in F.Y.
2021-22 details thereafter are not available at
present.

7. | Number of employees/ workmen Details not available presently
8. | Further details including last available May be obtained by sending an email to

financial statements (with schedules) of two ibc.buddhaglobal@gmail.com
years, lists of creditors, relevant dates for
subsequent events of the process are available
at:

9. |Eligibility for resolution applicants under May be obtained by sending an email to
section 25(2)(h) of the Code is available at: ibc.buddhaglobal @gmail.com

10. | Last date for receipt of expression of interest |07-06-2024

11. | Date of issue of provisional list of prospective (17-06-2024
resolution applicants

12. | Last date for submission of objections to 22-06-2024
provisional list



mailto:ibc.buddhaglobal@gmail.com
mailto:ibc.buddhaglobal@gmail.com

13. | Date of issue of final list of prospective 02-07-2024
resolution applicants

14. | Date of issue of information memorandum,  |07-07-2024
evaluation matrix and request for resolution
plan to prospective resolution applicants

15. | Last date of submission of resolution plans 30 days from the issuance of Information
Memorandum and RFRP.

16s.| Process email id to submit EOI ibc.buddhaglobal@gmail.com

Note: - Publication of this Form G and above dates are subject to grating exclusion and
extension, the application for which is pending before Hon’ble Adjudicating

Authority.

@ losoonck

(Santanu Kumar Samanta)

Resolution Professional

(Under CIRP)

IP Registration No. IBBI/IPA-001/1P-P-02324/2020-2021/13511

Date: - 22" May, 2024
Place: - New Delhi


mailto:ibc.buddhaglobal@gmail.com

THURSDAY, MAY 23, 2024

30

| RM:IE BAME

AXIS HOUSE, STRUCTURED ASSETS GROUP, PLOT | - 14, TOWER 4,
4TH FLOOR, SECTOR 128, NOIDA (U.P) - 201304 PHOMNE - 8879994525

POSSESSION SOTICE AS PER APPENIHX IV READ'WITH RULE &(1) OF THE SECURITY INTEREST (EMFORCEMENT) RULES, 2602
Wherneas The undersigned being the Authorized Officer of Auxis Bank Lid. under the Secuntization, Reconstruction of Financial Assets
and Enforcament of Security Interest Act. 2002 and in exercise of the powers confarred under section 13 (12) read with Rule Rule 3,8 &9
of the Security Interest (Enforcement) rules 2002, issued demand nofice upon the Bomowers) Co-Borrower(s) Guarantor(s)
Morigagons) mentioned betow, to repay the amount mentionsd in the notice within 60 deys from the date of receipt of the: said notice
The Borrower(s) Co-Borrowen(s)! Guarantor(s)’ Morlgagor(s) having falled to repay the amound. notice is hereby given fo the
Borrowesr(s) Co-Borrower(s) Guarantoris)! Morigagor(s) and the public in general that the undersigned has laken Symbolic
possession of the property describad heresn below in exercise of powers confarred on hiny' her under Saction 13(4) of the said Act read
with Rula & & 8 of the said rules on the below-mentionad dates. The Borrowan(s)! Co-Borrower(s) Guarantor(s)y' Morigagor(s] in
particular and the pulblic in general are hereby cautioned not to deal with the property and any dealings with the property will be subject o
the charge of Axis Bank Ltd foran amountas mentioned below. The Bomrowens) Co-Bormowen sl Guarantons) Mortgagor s} aftentions
i5 imvited to provisions of sub-section (8) of section 13 of the Act, In respect ot time available, to redeem the secured assals,

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot

be held responsible for such

[(Mortgagor and Guarantor),
i3 Mr. Yagender Rustogi| Guarantor |

Mame of Borrower [ Co-Borrower Date of Demand Notice Amount in Demand Motice
Date of Possession |
(1) Jia Overseas (Borrower), 12122083 Rs. 9,36,51,123.92 (Rupees Nine Crores Thirty Six Lacs Fifty Onal
(2) Ms. Kriti Rustog | B-May-20i24 Thousand One Hundrad Twenty Three and Paise Ninety Two Only) &5

ond0.05.202% by the Addréssee Nos, 1 1o 3, jointhy-and severally and
B ! addilionally a sum of Rs. 91,48,951.96 (Rupees Nnaly Onea Lacs Forty
Eight Thougand Nima Hundrad Filty Ona and Paise Ninety-Six onlylas on 30.08_202% by the Acdressas No. 1 representsd thraugh Parnes
togethar with Further inlerest & other charges tharean bl the date of paymant. Todal Rs. 10,28.00,075,88 |Rupees Ten Cromas Twenty Eight lacs
Seventy Five and Paisa Eighty Eight Onlyies an 30.06.2023 togetherwith furiber interast & other cherges thereon till$he dabe of payment

contents, nor for any loss or
damageincurredasaresult of
transactions with companies,
associations or individuals
advertising inits newspapers

Description OF The Movable ! immovable Proparty -

1.Firg! pasi pagsu charge on e entire current assets of the Firm both presentand fubura
2.401 {hat piaca and parcal of land siluatad af 288, Kucha Ghasiram, Chandni Chow, Delki-110 G086, agelher with all the buiings and sbucturas
tharean, fitures, fittngs and & pleat and machinery atiachad o ihe earth orpermanantly fasienad i anything attached o the esrth, bath prasant
and future in the name of ks, Kirti Rustagl (property morgagexd fo credit facilities availed by Mis Matadin BEhagwandass glso

or Publications. We therefore
recommend that readers
make necessary inquiries

Date of Demand Motice
biate of Possassion |
12120083
16-May-2024

(1)Matadin Bhagwandass (Borrower],
(] s, Kriti Rustogl (Morlgagor and
Guarantar),

(3] Mr. Yogender Rustogi | Guarantor)

Rs. 16.22,44,353.21 (Rupeses Shitean Crores Twenly Two Lacs Forty Four
Thouzand Thres Hundred Flly Thres and Paisa Twanly. Ona Only) &g
ond 062023 by the Addresses MNos. 1
addifionally a sum of Rs. 1,65,96,877.58 (Rupees One Crore Sixty Five

Lacs Minety Six Thousand Eight Hundred Seventy Seven & Passe Fifty
Eightonly) a5 on 30.06. 2023 by the Addresses Mio. 1 represenied through Propriétor iogether with furiber interest & other charges thereon till the

date of payment. Total Rs. 17,88.41,230.79 (Rupess Seventeen Craores Eighty Eight Lacs Forly One Thausand Twa Hundred Thirly and Paise
Seventy Nina Only) a8 on 30,06.2023 Logether with furthar interest & other charges thareon lill the data of payment.

before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any

i 3, panlly and severally &

DESCRIPTION OF THE MOVABLE | IMMOVABLE PROPERTY :- 1. Firs! pari passu charge on the entire cumrent assets of the Fam both present
ared futura 2. Al thal piace and parcel of land siuated a1 288, Kucha Ghasiram, Chandni Chawk, Defhi-110 006, lagather wih all the buddings and
struciuras theraon, fidwras, fitlings and 2% plant and machinery allached to the earth or parmanentiy lastened to anything attached 1o the earth
both present and fulurs inthe neme of s, Rir Rustog: (propery morgaged to credil {rcilties availed by Mis Jia Overseas also

manner whatsoever.

Date: 18.05.2024, Place : Dalhi

Sdl- Authorized Officer, Axis Bank Lid.

SWADESHI POLYTEX LIMITED

Regd. Office: KJ-77, J- Block, Kavi Nagar, Ghaziabad-201002 (U.P.)

CIN: L25209UP1970PLC003320, Tele Phone: 0120 — 2701472, Email: info@splindia.co.in
Email: investor.grievances@splindia.co.in, Website: www.splindia.co.in

NOTICE TO THE MEMBERS FOR ANNUAL GENERAL MEETING

Notice is hereby given that the 54" Annual General Meeting of the Company will be held on
Thursday, 27" June, 2024 at 12:00 noon IST through Video Conference (“VC') / Other
Audio-Visual Means ('OAVM") to transact the business as set out in the notice of the AGM.
The Ministry of Corporate Affairs (‘MCA”) inter-alia vide its General Circular Nos. 14/ 2020
dated April 8, 2020 and 17/2020 dated April 13, 2020, followed by General Circular Nos.
20/2020 dated May 5, 2020, and subsequent circularsissued in this regard, the latest being
10/2022 dated December 28, 2022 and General Circular No. 9/2023 dated September 25,
2023 (collectively referred to as “MCA Circulars”) has permitted the holding of the annual
general meeting through Video Conferencing (“VC”) or through other audio-visual means
(“OAVM”), without the physical presence of the Members at a common venue. In
compliance with the provisions of the Companies Act, 2013 (“the Act’), SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“Listing Regulations”) and
MCA Circulars, the 54" Annual General Meeting (“Meeting” or “AGM”) of the Company is
being held through VC / OAVM on Thursday, 27" June, 2024, at 12:00 noon. The
proceedings of the AGM deemed to be conducted at the Registered Office of the Company.

Members may note that the Notice of the AGM and Annual Report 2023-24 will also be
available on the Company's website www.splindia.co.in, on the website of the Stock
exchange i.e. BSE Limited at www.bseindia.com and on the website of NSDL at
www.evoting.nsdl.com. Members can attend and participate in the AGM through the VC /
OAVM facility only. The instructions for joining the AGM are provided in the Notice of the
AGM. Members attending the meeting through VC / OAVM shall be counted for the
purpose of reckoning the quorum under Section 103 of the CompaniesAct, 2013.

The Company is providing remote e-voting facility ("remote e-voting") and e-voting facility
during the AGM to all its members to cast their votes on all resolutions set out in the Notice

of the AGM. Detailed procedure for remote e-voting/e-votingis provided in the Notice of the
AGM.

The Annual Report for FY 2023-24 and notice of 54" AGM of the Company will be sent to all
the shareholders at their registered email address in accordance with provisions of
Companies Act 2013 and SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015.

Manner of holding shares i.e.,
Demat (NSDL or CDSL) or
Physical

For Members holding shares in
Physical Form.

YourUserlIDis:

EVEN Number followed by Folio Number registered
with the company

For example, if folio number is 001*** and EVEN is
101456 thenuser IDis 101456001***

Process of Registration of Email address and other details:
i) For Temporary Registration:

Pursuant to relevant circulars the shareholders who have not registered their email
address and in consequence the notice could not be serviced may temporarily get their
email address registered with the Company's Registrar and Share Transfer Agent,
investor.services@rcmedelhi.com through the link: https://www.rcmcdelhi.com and
follow the registration process as guided thereafter. Post successful registration of the
email, the shareholder would receive soft copy of the Notice of AGM and the Annual
Report for the financial year 2023-24 comprising Financial Statements, Board's Report,
Auditor's Reports and other documents required to be attached therewith and the
procedure for e-voting along with the User ID and Password to enable e-voting for the
AGM from NSDL. In case of any queries relating to the registration of E-mail address,
shareholder may write to investor.services@rcmcdelhi.com & for e-voting related
queries you may write to NSDL at evoting@nsdl.co.in.

ii) For Permanent Registration:

It is clarified that for permanent registration of e-mail address, the Members are
requested to register their e-mail address:

- in respect of demat holdings with the respective Depository Participant (DP) by
following the procedure prescribed by the Depository Participant.

- in respect of physical holding with Company's Registrar and Transfer Agents i.e.
investor.services@rcmcdelhi.com by sending a request in the prescribed form.

For Swadeshi Polytex Limited

Sd/-
Date: 22" May, 2024 Anuradha Sharma
Place: Ghaziabad (Company Secretary)

K. M. SUGAR MILLS LIMITED

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Y HDFC BANK | Daparment for Speciat Oparations : HOFC Bunlk Lid, Ground Floor
o nntharstansd your menry | OUMAD Bhawan, &, Bahadur Shah Zafar Marg, [TO, New Delhi 110002

DEMAND NOTICE -3 13(2) OF THE SARFAESI ACT, 2002

Mofca & haredy given 1o undermanlioned borowear, guaraniar]sh & morbgagons) wha have talaultad
in re-payment of the loan faciityfies) chtained by them from HOFC Bank and whaseloan acoound hes
baen classilled a5 non-parforming assed (NPA) on 08-Nov-2021. The nolices wers issued 1o them u's
13(2) of the Securitisefion of Recanstruction of Financial Assets and Enfarcement of the Sacurity
Interastbgl, 2002 (SARFAESIAcL, 2002) Acton May13, 2024 on Ihair last known addresses bul lew
of them hava retumed un-senved. thus thay ara being infarmead by way af this public notica,

Hamea of the Bormaweri 1. M's Rainbow Veneers, Proprialee Mr. Ajay Arora 1C00T-1, MIT,
Fandabad- 121001

Mamse ol thet Propoietor/Morisager Guaraniorn: 2. Mr. Ajay Arara 50 M, Ram Krishan Arara 1.0154,
MIT-1_Fardabad - 121001

Mame of the Morigagar; 3 Mes. Dirgle Arora Wio Me Ay Arara 1 54, NIT -1 F.:am:iaMl 121001

OIS, T I LT e, e St TR L T L KA S R e P s, S AL Y B

DESCRIPTION OF THE MOVABLE PROPERTIES

il —

Description of property #sset belonging to _
Hypathacation by way of exclusive chargs on &l present and | Ws Rainbow Vanears, Propriedor
| future stocks & back debis, plant & machinery. e, ﬂ.]éw Arara

IIEHEH"'IIDH QF THEIHI‘!P‘!'&ELE.H&ER_’[‘I"

Deseription of property _ ':I-ﬂmu E;
1. Resitential House Mo, OT1-1 hea;hl:-:umn:-:n:l Ho,t, admeasuring A% M ﬂ.}ag.- Arora & Mrs,
giuare yards, NIT, Faridabad, 1--Iaﬂ-r:-m Dimpte Arora
2. Resicental Housa Mo, 1-148 admeasanng 143 square yards, KIT, ML By Aroea
Faridzhad, Harvara
3. Resdental Apariment Mo, B8, admeasunng 67.72 square meers, Iir. Ay Arora
Tower T-6, { Teak Tawar), along with car parking space no. OF-12, situated |
&1 Sushant Estate, Vikage Kanha Gurugram

Date of Notice : May13, 2024 [ Date of NPA: 06-Nov-2021
Amount Qutstanding (&s an 31-Mar-2024): Rs. 10,81 85 77083 (Rupees Ten Crore Exghiby
Oz Lekh Eighly Five Thousand Seven Hundred Seventy and Paisa Ninety Three Calyland
future interestas per contrachual rate from O -Apr-2024 5 dise and payable
The above named barrower andiar thair guaranlar| symorigegors(s] am herelby called upon o
rake payment of oulslanding amount within 60 days from tha dale of pubbcation of this notice,
failing which further stepswillbe kaken after expiry of 80 days under sub-section (4} of Section 13
of SARFAESI Act,
Drafe : 23.05.24, Place : New Delhi

For HOFC Bank Lid., Authorised Officer

PUBLIC NOTICE
(UNDER SECTION 102 OF THE INSOLVENCY AND BANKRUPTCY CODE,2016)
(AND PURSUANT TO THE ORDER PASSED BY HON'BLE NCLT, DELHI BENCH, NEW DELHI
VIDE ORDER DATED 15.05.2024) (ORDER UPLOADED ON 21.05.2024
ON THE HON'BLE NCLT WEBSITE)IN CP(IB)-B08,ND,/2023)
FOR THE ATTENTION OF THE CREDITORS OF MR. MOHD. MUSHRAFEEN QURESHI
PERSONAL GUARANTOR (PG) OF AL-NAFEES FROZEN FOOD EXPORTS PRIVATE LIMITED

PUBLIC NOTICE
(UNDER SECTION 102 OF THE INSOLVENCY AND BANKRUPTCY CODE,2016)
(AND PURSUANT TO THE ORDER PASSED BY HON' BLE NCLT, DELHI BENCH, NEW DELHI
VIDE ORDER DATED 15.05.2024) (ORDER UPLOADED ON 21.05.2024
ON THE HON'BLE NCLT WEBSITE)IN CP{1B)-610,/ND,/2023)
FOR THE ATTENTION OF THE CREDITORS OF MR. MOHD. MUQEEM QURESHI
PERSONAL GUARANTOR (PG) OF AL-NAFEES FROZEN FOOD EXPORTS PRIVATE LIMITED

RELEVANT PARTICULARS

RELEVANT PARTICULARS

1. Mame of Personal Guarantor [PG]  [MOHD MUSHRAFEEN QURESHI

1.| Mama of Personal Guarantor [PG] |MOHD MUQEEM QURESHI

2| Details of Order -of Adjudicating |15.05.2024 {Crder uploaded on 21.05.2024 on
Authority thewsbsite of the Honble NCLT)

2| Detalls of Order of Adjudicating |15.05.2024 [Order uploaded on 21.05.2024 on
AvEhority tives website of the Hon'ble NCLT)

3| Date of Commencement of15.05.2024
Insolvency Resolution Procass

3| Date of Commencement o§15.05.2024
Insolvency Resolution Process

FORM G (Re-issued)
INVITATION FOR EXPRESSION OF INTEREST FOR
BUDDHA GLOBAL LIMITED OPERATING IN TRADING OF RICE,

PULSES, WHEAT AND OTHER FOOD PRODUCTS AT NEW DELHI

(Under Regulatson 364 (1) of the Insolvency and Bankruptcy Board of india
(Insalvency Resolution Process for Corparate Parsons) Regulations, 2016

RELEVANT PARTICULARS

BUDDHA GLOBAL LIMITED
| PAN: MECE“FT1E| CIN; U142200L2011PLC30S 140

.| Name of the Corporate Debtor

Z | Address of the reglstered uffce

30U rhem Elae Maya Bazar Dalhi — 110006
Corporate Office: 5-402, Grealer Kailash,
Part-1, New Dalhi-110045

5| URL of website | Not Applicable

4| Detalls of place where majority | New Dethi
of fixed assels are localed
& | Installed capacity of main Not Applicable |

prm:lut:la. SEVICEs
6 | Cluantt y & value of main prm:lu-:tﬁu . Ecnrpn:nate Debtor has booked a revenue of

services sold in last financial year |Rs, 73,78,41,326 from operafions income in

i F.Y¥. 2021-22 details thereafter are not available

| at present,
Dedails not available prasanily
May be cbtained by sending an email to
ibe.buddhaglobali@gmail.com

T Huml::er of employees! workmen

& Further details includi M fast available
financial statements (with schedules
of Iwa years, lists of n::erl’;ms.
nalevand dates for subsequant events
-1 [ne process are E'.IEI|E..|E at:

| Eligibiity for resolution applicants
under section 25(2jh) of the
Code is availabls at

10| Last date for receipt of expression | 07-06-2024
of interest

May be cbtained by sending an amail to
Ibe.buddhaglobal@gmail.com

11 [ Date of issue of provisional list of | 17-06-2024
prospective resclution applicants |

12! Last date for submission of 22-06-2024
|objections o provisional st

13| Date of issue of final list of 02-07-2024
| prospective resolution applicants |

14, Date of issue of information 07-07-2024

memarandiem, E‘I'El-IJE1!E.‘-r‘| matrix
and request for resclution plan to
prospeciive resolution applicants

15! Last date for submission of
resciufion p.-.ans

date f 30 days from the issuance of Information
Memorandum and RFRP
16| Process email id to submit EQI |Ibe buddhaglobal@gmail.com

Mote: Publication of this Form G and above dates are subject bo grating exclusion and axension,
Ihe applcaban far which is pending bedora Hon'ble Adjudicabng Audhartly,

Santanu Kumar Samanta
Resolution Professional (Under CIRP)

Date . 22052024

Resalution Professional,
Regisiered with the Boand

as |Building No. 19 Vijay Magar, Single Slonay
Kingeway camp, Mew Delhi-110008

Email 1D : ipnitinnarang@gmail.com

4.| Eztimated date of closure of 17.11.2024 4 | Eslimated date of closure of [17.11.2024
resolution process resalution process
5| Name and registration number of [MR. NITINNARANG 5| Name and regisiration number of |MR. NITINRARANG
Ua BwiislLithn Dritesskanal IBBI REG NO.: IBBI/IPA-D02/1P-NOOB2ZS,/ 2015 tha Rasnlutian Brafacslarial IBBI REG NO.: 1BBI/ IPA-002/1P-NODS2E, 2015-
2020/ 12649 2020/ 12623
6 | Mame, address and e-mall of the |Mr. Nitin Narang fi.| Mame, address and e-mail of the |Mr. Nitin Narang

Resolution Professional,
Registerad with the Board

as {Building MNo. 18 Vijay Magar, Single Stosey,
Kingsway camp, New Delhi-110009

Email ID : ipnitinnarang@gmail.com

T.| Address and e-mail 10 be wsed for
cormaspondence with the Resalution

shop Mo, 19 Viay Nagar, Single Siorey
Kingsway camp, Mew Delh-110009

T.| Address and e-mail bo be used for
carrespandance with the Resolution

shop Moo 19 Viay Magar, Single Storey,
Kingsway camp, MNew Delhi-110009

| Place: New Delhi  |P Registration No.; IBEITPA-001/1P-P-02324/2020-2021/13511)

claim form Link: hitpsdibbi.gov.infhomedownloads

Professional Email 1D pg.muashrafesngureshi@outlosk, cam Frofassional Email ID : pg.mugeemqureshi@outiook.com
renalssanceresolution@gmail.com renaissanceresolutiondgmail.com
B.| Lazidate for submission of claims  |14.06.2024 Lastdate forsubmissionof claims  [14.06,2024
9.| Relevant Form for submission of |[Form B Relevant Form for submission of [Form B

claim form Link: hitps :.'Fhhi-Env.infhnmefdnwnlnam

Mobice = hareby geven by the Adjudicating Authonfy NCLT Mew Delhi Bench-ll m CP [IB}-
BOBMINZD23) has ordered the commencement of Persong! Insalvancy Resolufion Process of
Maohd Mushrafeen Qureshl on 1505, 2024 ufs 100 The credilors of Mohd Mushrafeen Qureshi
are haraby called upon ba submil fhair claims with proof under Reguilalion 7{1) of Insalvandy and
Banknuptcy Board Of India {Insoivency Resohution Process for Personal Guarantor to Comorate
Dabtor) Reguiation 2049, by sending detals of tha claims along with documentary proof in FORM
B by way of eleclmmic communicatiaon ar (hrough courler, speed post or regislered ledler on o
befare 14.06 3024 with the Resolution professional at the address mendionad againsd endry Mo, 7,
Rirdly node thal submissions of false or misleading proofs of olaims shall affact penalties

MITIN NARANG

RESCLUTION PROFESSIONAL OF MR, MOHD MUSHRAFEEN QURESHI,

PGOFMIS AL-MAFEES FROZEN FOOD EXPORTS PRICATE LIMITED.

IBEBIREGNO.- IBBLIPA-002/EP-NO0B2E/2019-2020/1 2629

EMAIL ID- pg.mushrafeengureshi@outlook.com; renaissanceresolution®gmail.com
Date: 23.05.2024  Place:New Delhi

Mofice is heraby gven by the Adjsdicating Authorty NCLT New Delhi Bench-ll in CF [I1B)-
E1HNDE023) has ordered the commencement of Personal Insolvency Resolufion Process of
Mohd Mugeem Qureshi on 150520224 w's 100, The creditors of Mohd Mugeem Qureshi are
heraby called upon o submit thair caims with peoff ender RBegulation i1} of Insolvency and
Bankruptcy Board OF India {Insolvency Resolulion Process for Personal Guaranior o Corporale
Debtor) Regulation 2019, by sending datails of the clalms along with documentary proffin FORM
B by way of eleclronic communicalion or throwgh couner, spead post or registerad letier on or
before 14.06.2024 with the Resolution professional at the address mentioned against entey No
7. Rindhy note thal submissions o false or mistsading proofs of claims shall afect penallies
NITINNARANG
RESOLUTION PROFESSIONAL OF MR. MOHD MUQEEM QURESHI,
PGOFM'S AL-NAFEES FROZEN FOOD EXPORTS PRICATE LIMITED.
IEBIREGNO - [BBIIPA-MIZIP-NO0E23/2019-2020/1 2625
EMAIL 1D- pg.mugesmgureshi@outiook.com; renaissancenesolution@gmail.co;
Date: 23.05.2024  Place:New Deihl

PUBLIC NOTICE
{UNDER SECTION 102 OF THE INSODLVENCY AND BANRRUPTCY CODE,2016)
(AND PURSUANT TO THE ORDER PASSED BY HON'BLE NCLT, DELHI BENCH, NEW DELHI
VIDE ORDER DATED 15.05.2024)(ORDER UPLOADED ON 21.05.2024
0N THE HON'BLE NCLT WEBSITE)IN CP(IB)-613,/ND /2023
FOR THE ATTENTION OF THE CREDITORS OF MR. MOHD. ATIF QURESHI
PERSONAL GUARANTOR (PG) OF AL-NAFEES FROZEN FOOD EXPORTS PRIVATE LIMITED

RELEVANT PARTICULARS

1. Mame of Personal Guarantor [PG]  [MOMD ATIF QURESHI

2| Detasits of Oroer of Adudicating [15.05.2024 (Order uploaded on 21.05.2024 on
Autharity the website ofthe Hon'ble MCLT)

Al Cate of commancement of15.05.2024
Inscévency Mesclistion Process

11,2024

4| Estimated date of closure of |1

resoiution process

MR, NITIN NARANG
IBBI REG NO.: IBBI/IPA-002/IP-NDOS2E,/2019-
2020,/ 12629

Mame and registration number of
the Fesciulion Professiona

!.\_h

4% 3ifp sfear
Bank of India

BOI

POSSESSION NOTICE (For Inmovable Property)

POSSESSION

Zonal office: Agra NOTICE

with the Rule-8 of the said Rules on the date mention

The Authorized Officer of Bank of India under the Securitization and Reconstruction of Financial Assets & Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule-3 of the Security Interest
(Enforcement) Rules, 2002, issued demand notice on the date mentioned against account and stated hereunder calling upon
the borrowers/guarantors/mortagagors to repay the amount mentioned in the notice being together with further interest at
contractual rate on the aforesaid amount and incidental expenses, costs, charges etc. within sixty days from the date of
receipt of said notice. The borrowers/guarantors/mortgagors having failed to repay the amount notice is hereby given to the
borrowers/guarantors/mortgagors and the public in general that the undersigned has taken the Symbolic/Physical possession
of the Property described herein below in exercise to powers conferred on him/her under section 13(4) of the said act read

Section (8) of section - 13 of the Act, in respect of time available to redeem the secured assets. The Borrowers/Guarantors/
Mortgagors in particular and the public in general are hereby cautioned not to deal with the property. Any dealing with the
property will be subject to the charge of Bank of India for the amounts and interest thereon. Details of the mortgaged Property
of which the possession had been taken is as follows.

ed hereunder. The borrowers attention is invited to the provision of Sub-

Name of the Date of| Date of
_r . o1 Amt.D r
Borrowers Description of Inmovable properties Demandrsesson| : 4 Notio
& Guarantors Notice| Notice | éMand hotice
BRANCH: TAJ BULAND, AGRA
Borrower: Mrs. |All the part & parcel of the property consisting of :Residential Unit Situated at House No. § N Rs.
Neema Yadav w/o [443 12 D Pt Din Dayal Upadhyay Puram, Avas Vikas Colony , Bodla, Sikandra Yojna, 8 8 2,37,757.87
Mukesh Yadav. Loha Mandi Ward Agra, UP- 282002, in the Name of Mrs Neema Yadav w/o Shri Mukesh g P ygiﬁ::}zt
Yadav, Admeasuring Area 41.40 Sq Mtrs. Bounded As: East- House No. 447 Sec- 12D, © E expenses
West- 6 Mtr Wide, North- House No. 444 Sec -12 D , South- House No. 442 Sec- 12D o©
Borrower: Mr. |All the Part & Parcel Of The Property Consisting Of: Residential Unit Situated At Plot No. g § Rs.
Mohit Kumar 144, Khasra No. 202 MI, Priyadarshini Enclave, Mauza Kalwari Agra, UP- 282005, inthe | & | & | 15:45:221.36
Agarwal S/o Ram name of Mr Mohit Agarwal s/o Ram Bihari Agarwal, Admeasuring Area 80.82 Sq. Mtrs. o 10 *+ Interest
Bihari Agarwal. ’ © | < & others
Bounded As: East- Plot No.141, West- Plot No. 140, North- Plot of other, South- 9 mir 8 a expenses
Road.
Date: 23.05.2024 Authorised Officer

G.| Mame, address and e-mad of the
Resolution Professional, as
Ragisterad with the Baard

Mr. Nitin Marang
Busiding Mo. 19 Vijay Magar, Single Storey,
Kingsway camp, New Delhi-110008

EmailID : ipnitinnarana@gmail.com

7.1 Address and e-mall 0 be used for
corespondence with the Resolution

Shop Mo, 18 Vigy Nagar, Single Storey,
Kingsway camp, New Delhi-110003

Professional Email ID : pg.atifqureshi@outiook.com ;
renalssanceresolution®gmall.com
Lastdate forsubamisson of claims (14062024
9.| Relevanl Form for submission of |Form B

ckaim form Link: https:fibbi.gov.in'home/downloads

Motice i5 hereby gwven by the Adudicating Authorty NCLT Mew Defi Bench in CP-([8)-
BIHNDETE3) has ardered the commencemend of Personal Insolvency Resolulion Process of
Mohd AT Qureshd on 15.05.2024 wz 100, The crediors of Mohd Atif Qureshl are haraby
called upen to submit their claims with proof under Reguiation 711 of insolvency and Bankmuphsy
Board OF India (Insolvency Resoldion Process Tor Personal Guarantor 1o Corporate Dabtor)
Reguladion 2018, by sending details of the claims along with documentary proof in FORM B by
way of electronic communécation or through courier, speed post or registered letier on or befors
13062029 wth the Resohdion Professional al the address manhiorsd anainst antry Mo, 7
Kindly note that submissions of falss or misleadng proofs of claims shad affect penatlies.
MNITINNARANG

RESOLUTION PROFESSIONAL OF MR. MOHD ATIF QURESHI,

PGOF WS AL-MAFEES FROZEN FOOD EXPORTS PRICATE LIMITED.

IEBIREGNO.- IBEVIPA-0D2/IP-NO0D828/2019-2020/1 2629

EMAIL ID- pg.atifqureshi@outiook.com; renaissanceresolution@gmail.com
Date: 23.05.2024  Place:New Delhi

FEDERAL BANK

YOLIR PERFECT BANKING PARTNER
LCRD { New Delhi Division, U.G.F., Federal Towers, 2(2, West Patel Nagar,

New Delhi-110008 Ph No.011- 40733980, 40733978 Email: ndllcrd@federalbank.co.in
CIN: LES191KLIS3PLOGONIAE  Website: www.federsibank co.in

NOTICE U/5 13(2) OF SARFAESI ACT 2002, (hereinafter referred to as Act) r/w Rule
3{1)0F SECURITY INTEREST{ENFORCEMENT) RULES, 2002,

(1) Shri Sandeep Kumar, Slo Base Singh, No. 249, Sheikhpura, Khalsa,
Kamal, Haryana- 132114,
(2) Smt. Sushila, Wio Sandeep Kumar, 248, Sheikhpura. Khalsa S P Khalsa,
Karmal. Haryana— 132114,

1"of you as borrawer and 2° of you as co-barrowers/Guaranions borrowed from
our Bank's Gharaunda Branch Federal Kisan Cash Credit (FKCC) limit with

number 20685500001312 initially availed for an amount of $20,00,000/- (Rupees

ARCEE INDUSTRIES LIMITED Twenty Lakh onlfy) during 2018 and subsequently restructured/ rescheduled/
|" ”“ '-15431]-"’197”'-5”“3“93 Regd. Office: 7th K.M. Barwala Road, Talwandi Rana, Hisar - 125001 (Haryana) renewed/ reduced 1o an amount of 218,50,000/- (Rupees Eightesn Lakh Fifty
Ph Mo.98120-40111, 36120-20111 Fax No. (M662-2T6145 Thousand only) on 27.10.20217 after executing necessary secunty agreemants |
e _ _ 3 ,. o _ R . e CIN No. L23120HR1992PLC031681, EMAIL ID: arceeind@rediffmail.com loan documentsin favourafthe Bank,
a (TS II AIl.COm Website: www kmstua; COm P ONe. A =' o, tnce; |': g r"-..J |.|." e, DTENCH 0Inee j:'-l:'l' gy F } : i |
SR G, 8 Fr v l-n BUGEEo L ’_1'1 o . i - : F Pr e #079901 Extract of Audited Financial Results for the Quarter & Year Ended on 31.03.2024 Towards the security ﬂf_ ire afufesaid credit facilities availed from the Eank: el
Extract of Standalone and Consolidated Financial Results (Rs. In lakhs except 2 stated) | |Pave created secunty interest in favour of the Bank by way of hypothecation in
for the Quarter and Year ended March 31, 2024 SR T YEAR ENDED raspectof the folluwing movable properties
DESCRIPTION OF HYPOTHECATED MOVABLE PROPERTY
inl Particul 31032024 | 31.12.2023 | 31.03.2023 | 31.03.2024 | 31.03. 2023 e T A e e T T P T e B .
AFS. In s, gt o Shite: caln} RRERE Audited | Unaudited | Audited | Audited | Audited || |Hypothecation of crops on an Agricultural Land meas. 36 Bigha-15 Biswa
Standalone Consolidatad : — , vide Khewat No. 12, Khatoni Ne. 18, Khasra No. 1734(4-8), 1795{1-18},
g (T OpeER GG 1796{(2-6), 1797(4-0), 1798(4-0), 1799(1-10), 1800(2-4), 1801(3-11), 1802(4-0
Quarter Cuarter Year Year Year Year Other Income) 23.07 244 344 56 12411 213612 6(2-6), ) et Areat i i ‘U{ ; b { . ) ¢ :!'
8. T Ended Ended Eriad Erdad Ended Endad N —— 1803/2(3-18), 1804(1-16), 1807/2(3-3), Situated in Village Sheikhpura, Tehsil
No 31.03.2024 | 31.03.2023 | 31.03.2024| 31.03.2023 | 31.03.2024] 31.03.2023 ibafors Tax. Excabiionsl Sndio Gharaunda, District Karnal, vide Jamabandi for the year 2018-2019.
Audited Audited fudited Audited Audited Audited Extraordinary ilems) [24.91) {9.55) (26,16 {7251} | (163.59) The aforesaid hypothecated properties hereinafler referred to as ‘the secured
1. Total incom from operations 12,596 9495 |  6G6.565|  66.689|  6G565| 58,689 Net ProfiL/ (Loss| for the period befare Agsers:. The uncersigne baing Aulhorisec. Hiluor of 110 Tesarml gank. L
2. | et Profil{Loss) for the perind (before tax & 1,186 51 3,911 3133 3811 3,133 tax {after Exceptional andlar | | hereby inform you that a sum of of ¥ 20,43,217.50 (Rupees Twenly Lakh Forty
axceptional items| Extraotdinary ilams) (24.91) {5.55) (26.16) (72511 (163.58) Thrﬂle Thousand Two Hundr;nl:'l [‘_?n?g I:?;'.d:unar;taen. PEIS::.I:ﬂ{:}I [E-nly] Is duelfr{:Ln you
A ey : . , 1 1 . Met Profit | {Loss) for the period after [aintly and severally as on 30.04,2024 under your limit maintained with
3. [ MNet Pr:.:unlrr,:_:ss] 1n:r the period before tax (after 1,186 5 3.911 3133 3,911 3,133 Rt El:xceptic-nal angmr Gharaunda Branch of the Bank, In view of the default in repayment, your loan
exceptional tems) : Extraordinary ilems) (24.91) 15.55) 1691 72511 | (12122 || |account's isfare classified as Non-Performing Asset on 29.04.2024, as per the
4. | et F[GT'TL'II:LEISE] for the e after 1ax [3!13[ il G4 2.809 232 2,809 2.321 Toll ConBralanEIE NeamE Tar the : guirjﬁ"na of BRI, You ara h"Ef‘Eh}' called upon {s] pay thie said amaunt with fume.r
exceptional items) |:|E.ri-:-:| [Comprising Pr{;fic I {Loss) for @10.50% per annum in your FKCC limit with half-yearly rests along with
5. | Total Comprenensive Income for the period 755 B0 2782 2293 2,792 2,293 the period (after tax) and Other additional’penal charges and costs from 01.05.2024 il the date of payment and
[Comprising Profit/iLoss) for the period (after tax) Comprehensive Incoma {after tax)] costs within 60 days from the date of this notice, failing which, the Bank will
and Dther Comprehensive Income {after tax)] Equity Share Capilal N . =11.A8 £13 B8R £17.BA £13 AR =13 AR exercise ali the powers uncer section 13 of the Act against you and the above
6. | Equity share capital 1840 1 840 1.840 1.840 1.840 1 840 e mentionad secured assels such as iaking possession thereof including the right to
7 \Eaminias Per Share (of B2/~ aach) bk e L iransfer them by way of lease, assignment or sale, or taking over the management
arnings Per Share {of Bs.2/- each| Feserve) a5 shown In the Audited fih d ts Kising the ith ' furth icato
(not annualised) Balance Sheel of tha pravious year (148,80 76.29 0 SR SEGLATIC TR DEMSONEING T Tviss WRIOWLATY O (AN ch 5 YO
| pe ¥ { [FE.2H)
2) Basic o G 5% 2 52 58 5&9 - It i5 informiad that, you shall nod transfer by way of sale, lease or otherwise any of
.|. ' ' 05 : i + Earmings Per Share (of Rs. 10/- each) the above menfioned secured assets without the Bank's wntlen consenlL. In the
b) Diluted 0.83 o7 .05 2.52 3.05 2.5 “'-"’r':“t'_“ NG A0 EegHhnned event of your failure to discharge your liability and the bank initiates remedial
Notes: _E'FE E*:"?%" 043 019 0,37 141 2361 actions as stated above, vou shall further be fiable to pay 1o the bank all cost,
1 The above is an extract of the detailed format of Quarterly Financial Results for the quarter and vear ended March 31, 2024, filed with the Stock E:' F:IE: 51';1 '{I.d-EI? '}F ,_'{ i' EII'E ;1 41*| ':E'q;: charges and axpenses incurred in that connection. In case the dues are not fully
Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015, The full format of the Guarterly |_Dily (048) il Yo sl ] salisfied wilh the sale proceeds of the secured assels, the bank shall proceed
Financial Results are available an the Stock Exchanges websites (www.nseindia.com) and (www.bseindia.com) and the Company's websile Note: against you personally for the recovery of the balance amount without further
(www. kmsugar,.com). 1. The above is an extract of the delaibed format of QuarterlyYearly Financial Resulls filed with the | [notce. Your attention is atso inviled Lo the provisions of section 13 (8) of the Acl, in
2 The financial results of the Company has been prepared in accordance with Indian Accounting Standards (Ind AS) notified under the Companies Stock Exchanges under Regulation 33 of the SEB| {Listing and Other Disclosure Requirements) | | respect of time available, to redeem the secured assels (security properties).
(Accounting Standards) Rules, 2015 as amended by the Companies (Indian Accounting Standards) (Amendment) Rules, 2016 and other Regulations. 2015. The full format of the Quarterly/Yearly Financial Results are available on the Stock | | This notice is issued without prejudice to the other ights and remedies available to
accounting principles generally accepted In India, Exchanges website www.bsgindia.com and on the company's webgite www, arceeindustries.in the bank for recavering its dues.
J Sugar being seasonalindustry, the performance of the guarter may not be representative of the annual performance of the Company. For and on behalf of Board of Directors | | This notice was issued onTth" Day of May 2024 and tha same was served on you
By the Order of the Board Arcee Industries Limited | 1yt seems not received by you which necessitated this publication as per the
For KM, Sugar Mills Ltd. - Sdl- | |SARFAESIAct
Sd/- EI‘:EE 'E;II;; EDM Ehmél- Eufta For The: Federal Bank Lid., Assoclate Vice President
: . ate ' 22.05. Iractor . i i
Place: Lucknow Aditya Jhunjhunwala Dated this the 22~ Day of May 2024 (uthorlsed Offcer ender SARFAESI Aet)
Date: 21.05.2024 Managing Director
0 © ® financialexp.epapkin', @ @ @ New Delh 20 ©
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PUBLIC NOTICE PUBLIC MOTICE
Jur client, namaly, SCHILLER I, Fapsh Kumar Wisra. Sio Lok 30 s

Healthoare ndia Pt L i imtending
o buy the Thied Floot with roclifiemece
ignis ol the Bul-up progerty e
Ao, RB=d, land arap measunng 135 50
fmis,, siteated at Local Shopping
i eritre, Block b, Vikaspar, B Delhi
TIO0 S the s "Said Properiy™)

T any perscn hawng oF claeming any
ight, tithe, claim, benefit, demand o
nierest with respect ta the Said
Doty OF arye Olheér person has apy
nowledgs ol or i5 parfy to any
bgresment fosell sake, suchango, gift,
morinage, loan, litgatan, decree o
arder o army court of law & Sy olhes
mpEdiment vith respssct ol the Sail
Arop=ety, fIch person snoddld svhanm ws
Ln wnting with documengary proof on
the: adcrey menbmned bafoe within a
sk al 15 (lifeer) days Iecem Che
Hata of pubhcation of this netics
failng which it shall be presumed that
o achesrse right. tithe, intersst, share,
fpim of demand al any nature
Miaf o fuisls ko O o ar m
nspect of the Sald Prope

Ty
(HIPLUH H’.llﬁ'ﬁL:l fudvocate

; S ARAREHIAL PROFERTY. TATED: 1015 3005 BEARTG N3 |
o <h% o el sl SRERIR &1 A11 9IS | PRCRERTY. DNTED. 1075205
PUBLIC NOTICE ELECTRICITY BLL PAPESS ; ELECTRIGITY BLL

MY CLIENTS SUNIL KUMAR
TYAGI AND HIS WIFE MANISHA
TYAGI, R/O OF FLAT NO-9,
EKLAVYA APPARTMENT, ROHINI
SEC-13, NORTH WEST DELHI-
110085, HAVE DISOWNED THEIR
SON ISHU TYAGI AND HIS WIFE
SMT. KAJAL TYAGI R/O OF E-44
SOM BAZAR, NANHE PARK,
UTTAM NAGAR DELHI-110059,
AND HAVE SEVERED ALL THEIR
RELATIONS WITH BOTH OF THEM.
THEY HAVE ALSO DIVESTED
BOTH OF THEM MOVABLE OR
IMMOVABLE PEOPERTIES, ASSETS
OR  DEPOSITS AND ALSO
WITHDRAWN ALL THEIR
RELATIONS IN FUTURE DUE TO
THEIR INAPPROPRIATE
BEHAVIOUR  TOWARDS MY
CLIENTS. THEY SHALL NOT BE
LIABLE FOR ANY DEEDS OR
ACTION ETC OF THEIR ABOVE

Ch. No. 341, Western Wing,
Tis Hazari Courts, Delhi-110054
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TET 23AC/393/E-Auction/2022 Dated: 22.05.2024

15552024

ammeresY @51 Fren o FEesToT @5 T

eteméea:

3IRfe grafeior wrsaer ur. fos.
U65922HR2016PTC057984

Geftpe wrerfee: gfec 809-815, 8dt #fda, ciae-—g,
Swreeane fifties affeer, oiew o1l weitars s, dace-61, spEanma-122002 (zRamm),
el AfAforesr ot arer 13(2) & aiaofa aior gaer

Tfep, o1 Wi TTdIY 99 gat B, 3w faci uReraRial & wRnfdeser vd g qem wfenfar fRa
g T, 2002 @ OGRT 13(2) & i WRIGA SRR
FEORIRG / JAAGH /TRER / FEIDhT BT 60 AT BT ART o Sy @1 off | ol & AR Ak FoHRS
60 fdt @ iR el IR @1 g T @Ra € @1 99 AR @ aggen AR wwfoeta aftfa aftea
IRAFRT BT A T DI S oA | 3T FORRST BT o B S € fb 7 e 31 [ 3 60
oAt & iR oM & @Sl dur @Y & ARy wEul For AR BT YIAE B 3 I AT A g
13(4) A 14 B ST WG HR A aftfa wu § ARG wwafRy /dfcn aRe=aRy & fwr & o

IHBT Besll BN |

FURRS 2 3 6 fAfRE, 2002 @ 9RT 13(13) $ STAR §9 GIT D W $ 18 3T IR HSIe?
P qd AR B I I, UET A7 3 WU A URRE uR\ERT B SfRer B 9 g R T g
FUMRE BT e A R (Tac(ae) M, 2002 @ gRT 13(8) & AT ufed M 3(6) & U ST
BT S © fb FORRES A GaT & THRE I gd A afta Feel g IO B I SRS
afrge aReFaRRll 1 faifea & & o aftiga e e Sae T silde@ a8 g |

FATHIRIESS

PUELIC NOTICE

MOTICE is haereby gher thal e
Cendicabz|a) Mos. 15077 for Enuby
sharez Mo's. 300 of Phiips Lighting
India Lidl. skanding in the nama(s) of
Reena Aqoamwal has been losi o
meslald and undersigned hava applisd
to the Campany -t issue duplicale
Cerdabils) lor fhe sad shares, Ay
parson who has a clalm n reapect of
the seid sharas shouwd lodipe’ such
claim with the Company al ifs

9 aferer # T Ry ™

PUBLIC NOTICE

Infremgiion is given io gensral utii[ &l
Inr:|u1hal my chant Mrs. Tapna

1% e sdwiie aof Eadie Ll_npl-l l'.:r{-uud Huoes
withoul aafiterace rights, ?al1 ui
Franhald Bwilt =p Pmparty 'HBilulTﬁ

2115, covenes dréa MEAsuin

I'-'!Ira fotal araa-'r-aasuurﬁ $|i| 'rds
Situatnd at Modal Town-l, Dehi

alang with parking of ear an Ihu
shiltiparking on lower ground flear :;q
virtug of Relimquisheant Deed dat

dabed 30,15, 2022 |Dee, o, THIE] ] Th
zhe 15 in pozzession o Drugnna
Relinguishmant Oead dased 07062013
Moc. Ko, 54708 and Reinguishmeenl Dued
dated 16082022 |Dpc. No. 15234) who
intands fo r‘urlnafa tha salrl progarty o
Hapay Finance  Lid. Any  peesonisd,
instiutianis} hewing any clsm andiee
ahjaction in mgpest af the Sad poparty
shall communicabe Ihr safme 10 Hhe
unoersigned at o sdidress witkin 07 days
drem the mblcatios of this sotice with
documentary maidencn in supeart themed,
faling which @l ta cam, of such
persen|syingtitutan|s) shall not be inding
upoa ihe said grogery of purchasis,
Modad K. Huszain |l.:|um
AEil, And B, Jeandeveslan Exte, N [

o

| Mgh. BRIDASIETZ, P, N [III';IEEEHIJ_.H

FCORPL AR (DULY ATTESTELWOTHEETED)

SON AND HIS WIFE. THE COMPLAIRANT IDULY -ATTESTED &
Sd/- REGETEED)
UMESH SINHA (Advocate) ANSFFIDENT CUM-DECLESATIIN BRAF- T

16,119,522 precuied by M. Panksj Goel ALLOTMERT.CUM.DEMRND LETTER  DATZD)|
Mz Paijs Geen, Mra. Shefali Goed 100, W7 303 I:IE_lﬁgll.-l:H: R ST IR SR D:ﬂ'-\;l-"‘i |
Ko, 15234) read with Rectdicataon Qesd ; 5 grier;

Wand , Ao B2, Masas Fam Faft UI!&IIII
Meger, Maw Delsl- 11055 Baving Azchsr|
Card o, 4593 510 SBT3, a0 herghry ol
the genera public al lange Bt | hawe los|
e orgnal documents of Pl Mo, 152
admeasrng T10 Bh mlE, Packal Mo E.
Saghie 25, Rohin, Dahi - fgm insids my Car|
having Moo DL BC AN 2311 panied al Arpa
Lama| Rcad, Utam Napar, hew Deini !
TGS, on 1306 2004 8l 1B350m and the|
dhedaik of el gl sicias m e |
PRIFERTY TYPE | PROPERTY DESCRIFTION|
AGREEMERTTO SELL ?l'E-’I.'HE’.bE-‘\-'l'llll‘fF'.'.I
CRTED " 2807 3904 |DULY KTTEZTED &)
REGETERED- UFRCE OF THE  COLLECTOR EFI
STHWFS, CHAWARYRMRS REDARCING THE}
SURIECTPROPERTY |
I:EH.'.‘-III LETTER .. DEWSHD LETTER OATED |
3107 HCE [BERRING N0 FaSTH B SRR 28]
LETFJ COMNCERMMNE FUOSEEERION: Le11 LHI
REGARLANG HANDIHE CAER OF - POSSE ‘“.."'h .,.‘F:
THE S8I0 SL07 IW TRE  FUTURE. DATED|
22122070 [H=Aca NG N0 FRE | BES LR ) 1098
LETTER ACKNOWLEDOMG FINAL GRANT OF
POSSESSION : LETTER ALRROM EDSG FRAL
GRANTOF POSSES EON, CATED 12217004

LETTER CONCERMING - MUTATHIK: LETTER|
LORCERRINEG THz NUTWREON - OF THe Sal)

PAPEREDATED 1298 JT0E [NO: GICSEG04T]
PROPERTY TAX CHALLAN: THE PROPERTY Thk)
CHALLAN [IATED - 6 35,5710, [CHALLAN WO\ 1 &
PROPERTY %0 2T0411313047)

CERTAIN OTHER DOCUMENTS: CERTAM QTHER |
DOCLMENTS SUCH AS THE ADE. GROVAD
RENT CHALLAN: COMVERSION CHALLAN, FORM|
T AN FORM Y ,
SUBSEQUENT POSSESSION LETTER: THE|
POSSESEHN LETTER DATED 20075004 |
RPN CVER PHYSICAL POSSESSION CF THE |
BURJECT PROPEATY TO THE CONPLAMAKT
IDUECY ATTESTECY MO TAREL

OTHER ATTESTED DDCUMERTE CDTHER|

ATTESTED DOCUMERTS- GPECISL  POTWER OF
ATTORHEY CEMERAL POWER. OF KTTORREY
BOTH DATED 300 106, SINED K FENOUR OF
THE COMPLARNT

RECEIFT & DOCUNENT SIGKED BY THE
ERETAHLE DWKERE STMROVMAEDGING THE|
RECEI®T OF RS 7 85,0000- FROM THE|

ADEEDQFWILL, A DEFDOFWILL OF 3H DNTAR &
SNT. SANJLY DEVI DATED 2901304
REGARDING THE SAD PROPERTY I FCLR L'+i

CUM-DECLARETION DETED 16011 133
ENECUTTD By S DRIsAR & 5417 SRR DEYI
REGREDRNG THE SUBJECT FROFERATY fOULY|
ATTESTE |
PERPETUAL LEASE DEED : THE FERFETUAL)
LEASE DEED [REGISTRATION WO, 2551 |
AODITIIMEL  BOCK MO, 1, 0L 8O 1060 O
BAGES fi B8 0 1501 2664 SLB REGSTRAR VT |
KEADELHL |
RECOVMMERDATION LETTES - & LETTER :I-='-'I’.'Z'|
MUNL1ERS, By THE JOENT SECRETAAY [1HE LEE)|
GEFTT) REQUESTING RECOMVERDRS 2|
ATERHATIVE ALLCTMENT I FATUR O 34 |
REPAL SRMGK [HEARIMG MO FI0MUED|
T

ALLOTHERT-CUW DEMARD LETTER - THE

Thst | meadyy’ sy pmd [rlsc e TRl Arated -|l'=
nd e 290 GOTLIETS My EROVET e sane
B e by caviscEng e On PR reabdi ks
T BEBLET W i ETRORA LY

[RAJESH KUMAR MIZHRA)
Sdobate She Jiva Mand, |

R B-52, Manas Ram Park, |
Uttaim Magar, Mew Dalhi- 110058 |
Mobile Moo ST 1SEEG0T |

PUBLIC NOTICE

Notice is hereby given to public at large that
We, (1) RAMESH KHANNA S/O LATE
KRISHAN LAL KHANNA & (2) JYOTI
KHANNA W/O RAMESH KHANNA BOTH
R/O H.NO.L-24/11, DLF SECTOR-25,
PHASE-2, GURGAON, HARYANA-122008,
have severe all relations, separated, debarred

- - BL WS, R & dis d fi inheritz bsolutel
e+l @ fog gl | FEEE . . . and Torever, our daughter MRS.KONICA reapect of the said property, The said
1 1. B 8o Ee e 1 1 5 | a1 e e e Lfr.gq._—q] H #HTTETES St T =0 MAINI wife of Amit Maini and her childrens Deed ts registeeed as Document Ma,
2 i 3 G, ol T Py it ! e (1) JANET MAINI and (2) KARMANN (247000185, In Boak Ma, |, Volime
[y qafdem] UEe A A ~':J":-.-ﬁlT~:"'i"1’-T W A At sy A agE o arfirere S drege & e MAINI, out of our free will, consent from all f,,}'fw on pages 113120, on 17.02
-'I"-'I'Ifa. AT T e .E.'“l.l our movable and immovable properties, assets a1 IEHG_-l',-:E:I I this EErrE‘l:Ji‘:lrl.

due to not cooperating well, showing selfish
attitude, negative behavior and not obedient
towards us. She and her childrens has no claim
or title to any of our properties possessed or
belonging to us. Konica Maini and her
childrens has no power or authority to incur
any debts/loans on our any of moveable and
immovable properties, assets in any manner
any person hereafter giving her/them any loan
or advance, deal shall be doing so entirely on
his/her/their own risk and responsibility. We
and our family or our properties, estates,
assets, shall not be responsible for their such
acts, debts/loans whatsoever.

DHIRAJ KUMAR BASRA
(Advocate)
Enrt. No. D/1799/2011

PUBLIC NOTICE

My client Sh. Dharm Bir Chhabra
R/o 189, SFS DDA Flats, Dr.
Mukherjee Nagar, Delhi, has applied
for conversion of the flat 48B, First
Floor, Rampura, Delhi - 110035,
from lease hold to free hold in DDA.
The original document i.e. Demand
Letter and Site Possession Letter of
the said flat no. 48B, First Floor,
Rampura, Delhi-110035, DDA File
no. F6(43)/83-HB/NP/LIG has been
lost and FIR to this effect has been
lodged in Crime Branch Delhi vide
LR No. 1724146/2024 dated
11.05.2024. Any person(s) claiming
any right, interest, having any
objection or found in possession of
original document, may write/
contact with the above- named
person at the said address within 15
days from the date of publication of
this notice or can personally inform
or write to Dy. Director (LAB) LIG-
Housing or Director (Housing)-II,

PUELIC NOTICE

Re: Property Mo, M-L2, M-23 & M4
area maaswring 16137 Sg. Més. outal
Knazra Mo, 449 5Hualed i Chander
Park, G.T. Kamnal Road, inhe anea of
Wikage SEaspur kncen &5 Mana Park
Srasouf  Delhi-T10042: - Hemginalor
nefermed 0 a5 “sakd property”

Hotice is heraby givan f0 $e genaml
public Including Sanks, Fnancial
InsStutions, elc. that, &5 informed by
aur e, M Vivel Kumar 3o Shi
Mano| Kumar, he @5 the sake and
absofube owner of the sad propedy
vida .,nnuwa'::e Deed exatuted by
PO through DOA i hs favour in

our cliemt has further indormed us that
the follicwing anginal documents
namely Ganeral Powar af Altornsy,
Agreemend 1o Zell and WOE dated
N12MBEGGT execuled by Mr -E!-rql,."l
Kumar i favaur af M. Manoj Kumar, in
respect of aforessid propedy have
baen logt, misplaced and rof fraceabls,
These documents form pad of the
chifn documents and relales ta the
il property and ane hersinaller calbed
fhe “said decumenis” An FIS
regarding koes of these zaid documants
has bean h:l;ga:l by our- cliemt: with
Oeinl Potice Crime Branch wde LR
M 101904 daled 0 CoUATAE,
Mew cur clenl inkends [ morigage the
sad property wih DRI Liasrg &
Finarcial Earedces. India L., For
availing ioan facility

If the asforesssd oeiginal ssad
docurnantsar Ay of e anats Sund
Of hiavesTs Dean found by any persan,
e sama may B& relumed and
dafvared §0 fhe undersigned 2 fhe
addrass: manfioned herein bl
Further, i amy person, Dady, nstitubion
i hayina &y cham andior abjacion in
respec] al the said pragerly.
helshalthey may rase hshen . War
abjectionds, in writing, with
dopamantany sadence:. by Registerad
AD Post fo e undarsioned al e
address mentioned herain bakow within
07 daye of poblication of this Potica.
Cireeerm i, after anpary of OF days fram
tha chaxle of pubkcalion of this falice, no
abjechion shall be accepiabie and fhe
sad poperty shall be mofgaged b
aur cient In fvour of GRIX Leasing
Finaneal Serdceg Inda L, &rd no
abjection shal be acoeptstle asng
gich mdrlgage

Gl Public may alsa ke nale thal

TENDER NOTICE

AIR FORCE STATION PALAM

1. ADC, AF Station Palam invites sealed quolations for under menticned

work of NPF:

_|:'.;=,'|'|'|_ MName of work | 'Suppl}l and installation of Qily-14 Air|
I condifioners [Split Type, 1.51on , 3 Star

Invertar Acs) with stabifizer, ouldoor

stand and complate installation,

B S Frar e TTae e p ey - it

(b)] Approx cost of work | 25,24,844/- |

{c}[EMD 215,748/~ .

id] Place for collection of Sports Section (Camp Area), Air Force
RFP Station Palam Thimayya Marg, Delhi

Cantt-10
(&) Last date of collection| 30 May 24 Monday to Friday

.,-Jnd bubl‘r’ll‘.—-‘.;lﬂl‘l 21 May Ed I||] 1200 hr'-.
2 Fl:lr mgre details and all the terms & mndﬂmnﬁ 1}1E=‘r35-ﬂ' collect tender
documents (RFP) from place mentioned at para (d). For any query
contact on 011-25687197 Extn 23247255, Mob, No. 7036028666,
B527T65380).

GICTIGED

(FeoreneET gAaT Ud farferar wfar 2016 @ aRT 102 & 3icla)
@R 7T v TEiTad), Rl dio, 7% el g1 TR e, smeer Refis 15.
052024 & 3NN (STTII 21.052024 P AFNY TARNTSACT Pl IqASC W Avaire fHar
AT 3) ARETEE)-—613 /TS /2023 B i, AT—THI WHIo B YFEUICH WA
fafics & . A, o1 RN =fea TRer @eh) & Fomel & srwef

Ui faamor
(At s e

115.05.2024 (AT TTEGET 1 dqwTEe TR QMQE
21.05.2024 BT JUATS fpar ram)

3 | oraleTEraT G ST SRR <) (AR | 15.05.2024
4 | wfhen & |HIO B SrgAia fafY 17.11.2024
5 | R B A qur doteRer | A R AT

-'1'%&1%5!13111'\"3'\'(1%%)@13111
2 | ol oiRe @ STRY BT faawer

orey| S IECICISIE ol 9. IBBVIPA-002/
IP-N00828/2019. 2020/12629
6|91 & HI YSHparIaR TR s fAfes AR
GERY BT A, YT Tl §—HA fafder 4. 19 foom 'R, Rra @R, fowag &y, =8
feell—110009
$9¢1 SSS : ipnitinnarang@gmail.com

7 | e B A TEER B R ger qa) 19 fasm TR, RiTe =R
SUANT & N arer udr R §0a g $u, 9E fieefi-110009
SHS MEST : pg.mugeemqureshi@outlook.com,.
renaissanceresolutlon@gmall.com
8 |2 wga B @t sifom R 14.06.2024
9 |3mar o wegE B B o RIS B &
EeE] for :

https:/ibbi.gov.in/home/downloads

TdggRT qfad fhar Srar € & fFofaa wfter vaeiiverd =8 fieeh dis 7, ) (mgdh)—
613 /TSI /2023) @ SITId, SRT 100 & ST 15.05.2024 BT AIE. fUH FRE B AT
FEUTLNEIETAAT FHET TfhdT QIR el &l MMSY a7 8| YdggRT A8, nfus el &
Forerarsl & e e orar 2 f6 9 ufafie 9. 7 & wwe It ud ) A searh
% U 13—06—2024 DI 3AAT AN Jd Soldgli~id AR & AT A Al HRIR, e
URE AT USlipd U5 & AH ¥ B @ § Yoldlg e & AT q@l B fIER WoaR,
ARG RUEEEEAl gl fRafer 9 (Ffg d9eR & afddia TReR. @
FEOTINETEAT AT ufoean) faf el 2019 & fafsgw 7(1) & sfavia wea afea s+
S U X | PUAT &9 < B q@El B FReyel siorar yme Aed TR BT R Red
fpar SR |

A A

A9 AT e hE YaHuicH Higde fafics &

. Are. afiw ¥ It & < ST

IBBIREGNO.- IBBI/IPA-002/1P-N00828/2019-2020/12629

A RS-
fRaiT : 23-05-2024 &7 : 7€ Reofr

.atifqureshi@outlook.com; renaissanceresolution@gmail.com

grdaifere Faer
(FEoreieETerHaT UG fearferar <fgar 2016 @ ORT 102 & SicHiq)
@R AT dvag TRivere), faeell dis, =8 facell g1 wika ameer, sy fe=is
15.05.2024 @ ITIHR) (ST 21.05.2024 HI AR TAHYAC] B JgASC W IS
o T 8) A EmEd)—610 /TS /2023 & AT, A—THIN WIoH HE TaucH
ursde fofics & . A, o {Rfl AfthTd TReR (GSh) & ol & el

IS CR C R
e, AW B

15052024 (AFM TAHIGERl P JeNIlge W 3Ry
21.05.2024 Y 3[UeE fHar )

3 FEUTENEIETT A Afhar RAT @Y R 15.05.2024
4wm$wﬁ3@mﬁmwﬂzoz4
5| e aEE BT A T Gy S R ST

1 |=ftea TRex (@oh) &1 M
2 | Pt i @ ameer bt frawer

srco) K IECICICIE] Tofl. . IBBVIPA-002/
| _IP-N00828/2019. 2020/12629
6|9 @ T USIgHaaR |HeE s fARe T
Al BT 9, AT 9§31 fafeeT 5 19 foom TR e ©R, g Py, 8
faeeii—110009
e oS : ipnitinnarang @ gmail.com

7 | @ © 6 TR @ ol | geM e 19 Ao TR, e w0,
SN fbaT 9 arell el oo $—Ad | fhvaa $u, 79 faeeli—110009
$He am$el : pg.mugeemqureshi @outlook.com,.
renaissanceresolutlon @gmall.com

8|S TR B d S KRy 14062024
9|z v IRgT TR @ o IR wR @
EEE] fer® : https:/ibbi.gov.in/home/downloads

TAGERT e fhar o & 6 Fofad ot iigeds 95 feeel dio— 11 4, A
(mEdN)— 610 / QLT /2023) @ IfcId, URT 100 & I 15.05.2024 BT AE. O HNA
B IfITTd FOTNEAEAT AR UfhAT IRW dRA BT IMeY AT ¥ | TAGERT
. g A & Forrarett @1 e R wrar @ 6 9 ufifie . 7 & 9w affd ua
TR FHEE FTART & URT 14—06—2024 &1 AAd] AW U4 Selagiid WaR & ARIH A
AT HRIR, WIS URT IT Uolipd UF & Agd H B d1 H Yoldlg @ed & A1l <ra
@ fIaRoT TR, AR FETEAETT e fRarferar a1 ((Ffia SeR & aafdaerd TReY
P FEOTNEAETAAT FHRTE Ufshan) fafrgamae 2019 & A 7(1) @ oiavia wew afd
U T UG BN | PO & < P q@El & IR strar wme e Ugd B R
<fed far Smrm |

fafom IR

A AT WIo HE YaEueH uisde fafics @

e, Ae. g R ol & T e

IBBIREGNO.- IBBI/TPA-00211P-N00828/2019-2020/12629

9 ISeI— pg.muaeemqureshl @outlook.com; renalssanceresolutlon @gmall.com

Reri : 23-05-2024 o : o7 Red

W/W/Wﬁﬁ/ W;‘?w(zl;m ofderf sufer :E'f.r?sllm?l .E*“ aﬂ:lr:eaa I'.!_a'.:*lgalan: b-Block. 3nd Floor, Vikes Sian) an:.:h:iljeal :Irlr:;annsanln:nl -:llnr:-nu |:_§
siaef razs Canire Block 8, & Floor 22, . anyoody o ¢ ass of the sal

Y PT ST A ffr sive afdr 7 faeor Camac Streat Kakata, West Bangal - INA, New Delhi. documents o any of Sem shal be

1) 9 S gA frE R (QuRa) (2) | 147 2024 | it wngs AR (Rrwem ) wORy w3 751 TOOGAG within 15 das from this dale Sd/- Ui At et dindng o oot dient,

T T I T (FE—SRET) IR a® wr fFffd @ufr &1 98 wwd 9 ek el the Company will proceed 1o Divij Upadhyay :“-‘ i) ":m"f""" e fistie ta

AT BT AT I — W Fa) 748, A | T 664,719/~ | ofw WYf 416 @ T ¥ ¥ RRra AW issue duplicale Cedificate(s]. Name & Advocate A R L gy

ST, far Hrer, (08 oG A8 | O 139 97 ISl (T B, S HIG fddrass of Applicand Roena Aggarasl Enrol. No. D-5796/2017 HAH?JSHARI':IA. AD'EDG{-TE

o TR, qdf feech, Reeh — 110051 | EOR W@ E | 25 Wi 50 B (A W T gHA B 11, Tower £ag, . Tha Saleon A-2/167, Janakpuri, iﬁ“&ﬁﬁf&:ﬂﬁﬂwﬁ

(3)3 RTEIG G ISTATORTE (WE—SuRad]) | S~ oud 7)) | W) o Afe 9% vd & afteR @ Etrapmss?il%# b o New Delhi-110058 LIEII'EIr'I:E Colzny, Mew Dl 110024

faRA— 285, J&7 HiTel AIOIR, AeX A, | +15-9$ 2024 & | W) WA AR 258/84/1 B {4, ool il :

Fowy Hed, I AeaErs, MR, | afaRe @ ok | @ie—d @ smErdl § , sha giem Red

JTR YSI — 201010, I Yoh T gl RRTIE, semeT wmeeR, e | RITCO LOGS]TICS LIMITED

FOT AT LXNOI03622&230019771,
o rgdy fadid— 30—Radar—2022,
o IR %, 7,00,000 / —

WHr— gd— =1 1 Huft, uf¥em— simadh
BT T, SR 3= P FURT Sferor— e
B BT R 3R |y A,

i\:Tr:n

L S T

fRaris: 23-71€-2024
TgTel: WW

urfrpa aifered, 2ft olRa HBrardr FaTEs- 9650055701

3IRfie grafior wrsaier ur. fo.

508, Jyoti Shikhar Tower, District Cenire, Janakpuri, New Delhi-110058
Corporate |dentity Number: LE02210L2001PLC 112167

STATEMENT OF AUDITED CONSOLIDATED FINANCIAL RESULTS

FOR THE QUARTER AND YEAR ENDED MAR. 31, 2024

o= =
El-lﬁ'l*uhril q"'la:ﬁ?-:uﬁh‘: r'-"g:ﬂl'-l = A

T} "711"'"1—rr HHETT'-HHPH-.-IU'-. = (2T ||v'<?‘|'ﬂ-. GEL EF1‘-’.-'H"='TT-|-?“T?'T-I
T T whan) Fﬂl%nr-l_lri-_rh zo1e 49 PR asy (1) 9 aEits

Ao
GICSIEEACEI (Rs. In Lakh except EPS) | | e — i e
: |: 'Qa Ft F( %Tﬂ 2016 _Cﬁ' HIRT 102 Eﬁ 3](-|Tf_(|') ﬂuatﬂ-l’ EI'IdEd ‘E'EEI' E|'||:|-B|:|- ! :q]'uﬂ' h{[ﬁm&% :| Et—-| .quEEE-Ei-"? '-'IW dldf?]uLm11.:pthE¢1_f_:|
@R A diverg TRiTerd), fReeh qs, 7§ el grr wia amew, smew fais 1s. 5 3ist Mar, | 31stDec, | 31st Mar, | 31st March, | 31st Mar, | it Tefolar Wl ST St 40553 55
052024 @ IER) @AW 21.052024 B A TATAL! B JqgE W uelrs No. Particulars 2074 0373 023 2024 2023 . ‘ bl dhissigal -a-.-ﬁ:m e 110006
T B) WEmEE)—608 /TSI /2023 & I, AA—AHN HIoH HE YaaUlcH UIgde (Audited) | (Unaudited}| (Audited) | (Audited) | (Audited) wiutde Fralam: TH—d0z 122 Eam
fofics & . de. RGN ¥ @ReTa TReR @ el @ et Fref
S () 1 | Tolal ncame from Operations 2518813 | 2389237 | 1967353 9333027 | 75,1462 | |—— T il Fﬁl |1 ]""f-__-l 110048
ﬁ ra LR = 1 4 E-
- = 2 |Met ProfitiLoss) for the pericd (Before Tax, Exceplional I i {
. | SISl z & . ! I:' l:l S W -
: e A =1 N T and ot Extraordinary dems) 116957 | 19895 |  oiea1| aasoar| s | | *STTERTTTORiGRE g oo
2. |footas urfdrp™Y & 3meer &1 fdaxor 15.05.2024 (AT UAAIYSICT &1 JaATSE 3 [ Nel ProfiviLess) for the bariod [Aer Exeantonal and or | o R IEEE j T 7 -
TR 3T 21.05.2024 BT IS fpar ) E:-:rral:.lrdinl'a EiEma“'l. Penod [AlNer Txcep o e e et Lo T AT Ha AT AR
3. | ST HAT AT UfhaT TR 15.05.2024 Y il ! - ! ! ikl : Lt T B | S - n e - _—
T @y o | Tolal Comprehensive Incoma for the perod (Comprising R Lo I IE T L .1{..-- TRTeE aHaTe + e af 2021—22 7
4 |<TTE ST @ < B oA |17.41.2024 PrafitiLogs) for the penind [After tax) and other : ooy it S i rame Ot o & S 73,78 41 _:_1.2?.;’ -
Ry comprehensive ncoms [Afier Tax) 46715 a67 .58 oET .69 3.263.48 | 245262 e ST g T & e g o
e~ A [ & |Reserve (excluding Revaluation resenva) as shown in = - T_-T‘f Tf’.@%‘:;ﬂ:_? AT AH] t'_lﬁ_.
saen TSNS dSil. . IBBIIPA-002/1P- the Audsled balance shéat of the pravious year - - -| 15.704.57 | 12 410.7 “i""l"“ ‘m' Pt bl o e O s =1 B e = S -=r|:§."f
N00828/2019-2020/12629 7 |Eaming per share (of 10/- each) B i', AT A A A il:n: buﬂdhﬂglnhﬂl@glﬂﬂll com I:ri
6. |arS & T T st fifee =T : - e (e & T, SE & | e A e e e 8
BA/A L SIEIN SN fafisT 4. 19 fierr TR, R R, (1) Basic_ 3.54 353 240 13.34 5.04 gl BT A ] ]
fhaa $u, I3 feeeii—110009 -:E] Dilluted 350 353 240 13,22 4,04 wrETRE o are At
$qeT S ¢ ipnitinnarang@gmail.com Notes: ﬂm—mm—“‘ G e emen e e o
e g © A TSR @ ol e 19 FRoR R, 3 ' 3 ; . BT eE-I,.E:II"“HI'-I der |ibe.buddhaglobal@gmail.com @<
i NUPSEAIN A %?” \ 1:19_5;'q:"*“i_110(';;9"’1 Y 1. Additienal infarmation an standalane financial results is as follows - T ST o T T I |6 4T W T ol e
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